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Record of Proceedings

During the course of the hearing, learned senior counsel for Respondents 1 &
5 and learned counsel for Respondents 5 & 6 made detailed submissions and
vehemently opposed the adoption of the tariff on various grounds, including the bid
process conducted by SECI not being in accordance with the Wind Guidelines dated
8.12.2017 issued by the Government of India. Learned counsel for Respondent 2
also objected to the adoption of the tariff by the Commission. Whereas, learned
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senior counsel for the Petitioner refuted the contentions made by the above
Respondents and urged the Commission to adopt the tariff. Learned counsel for
Respondent 3, GIWEL supported the submissions made by the learned senior
counsel for SECI and prayed to adopt the tariff.

2. Considering the request of the learned senior counsel and learned counsel for
the parties, the Commission permitted the parties to file their respective written
submissions, if any, within two weeks with a copy to the other side.

3. Subject to the above, the Commission reserved the matter for order.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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